
101 Written Answers V A IS A K H A  5, 1897 (SAJCA) Written Answers 102

|,j. (b) T h e  slow lif tin g  is m ain ly  d u e  to
: tre d it  sq u e e /e  an d  av a ilab ility  o f sufficient

stocks w ith  n ew spapers.

(c) a n d  ( d ) ; T lie  fo lknv ing  steps Iiave
been tak en  in  th is  b e h a lf :

(i) F u r th e r  im p o rts  o f n ew sp rin t for
S T C ’s buffer stock h a \e  been  s to p ­
p ed .

(ii) S h ip m e n ts a re  b e in g  re sch ed u led , 
w herever possib le.

(iii) C re d it fac ilitie s hav e  been  ex ten d ed
by  S T C  u n d e r  th e  B ill M a rk e t S che­
m e w h e re u n d e r  th e  a llo ttees can  lif t
th e  stocks im m ed ia te ly  ag a in s t b ills
o f ex ch an g e  n eg o tiab le  w ith in  90 days
of th e  d a te  o f l if t in g  th e  stock.

(iv) T h e  n ew spapers w hich  hav e  fa iled  to
lif t  th e  stocks im p o rt« d  fo r th em ,
a re  b e in g  ca lled  u p o n  to  lif t th e m
befo re  fu r th e r  im p o rts  cou ld  be  a r ­
ra n g e d  fo r th em .

(v) Som e n ew sp rin t is b e in g  offered  to
G o v e rn m e n t D e p a r tm e n ts  a n d  P u b ­
lic Sector U n d ertak in g s .
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P a lla m a u  F o rt, B ih a r

7560. K U M A R f K A M LA  K U M A R I: W ill 
th e  M in is te r  o f  T O U R IS M  A ND C IV IL  
A V f.A TIO N  be p leased  to  s ta te :

(a) w h e th e r  G o v e rn m e n t a re  aw are  th a t
P a la m a u  F o rt in  D is tr ic t P a lam au  (B ihar) 
is b e in g  destro y ed  a n d  n o  steps hav e  b een  
tak en  to  save th is  fo rt w hich  is really  an  
a ttra c tio n  fo r to u ris ts  w h o  go to  N a tio n a l 
P a rk ; an d

(b) if  so, th e  steps tak en  by G o v ern m en t
for seciu 'ity  o f th e  fort?

T H E  M IN IS T E R  O F S T A T E  IN  T H E  
M IN IS T R Y  O F  T O U R IS M  A N D  C IV IL  
A V IA T IO N  (S H R I SU R E N D R A  P .\L  
S IN G H ): (a) a n d  (b) N o  such  c o m p la in t 
has been  received  b y  C e n tra l D e p a r tm e n t 
of T o u rism  a b o u t th e  P a la m a u  F o rt. I t  is 
also  n o t a C e n tra lly  p ro te c te d  m o n u m e n t. 
I t  is fo r th e  S tate  G o v e rn m e n t to  tak e  
su itab le  step^i to  p re v e n t th e  a lleged  d e s tru c ­
tio n  o f th e  F o rt.

C onversion  of L o an s g iven  by F in an c ia l 
I n s t i tu t io n s  in to  Shares

7561. K U M A R I K A M LA  K U M A R I: W ill 
th e  M in is te r  o f  F IN A N C E  be p leased  to 
s t a te : ■

W h e th e r  G o v e rn m e n t p ro p o se  to  convert 
tlie  loans g iven  by financial in s titu tio n s  to  
20 large  In d u s tr ia l  H ouses in to  sh a res so 
th a t  i t  w ill l)e easier in  fu tu re  fo r n a ­
tio n a lisa tio n  o f  those  in d u str ie s  w h ich  h av e  
been  b u i l t  u p  m afnly  by G o v ern m en t aids?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  F IN A N C E  (S H R IM A T I 
SU SH IL A  R O H A T G I) : T h e  po licy  o f
G o v ern m en t co n ta in ed  in  its  g u id e lin e s  to 
th e  five a ll-In d ia  lo n g  te rm  fin an c ia l in s t i ­
tu tio n s  in  reg a rd  to  th e  c o n v e r tib ility  o f 
loans given by  th e  in s t i tu t io n s  to  in d u s tr ia l  
concerns in  th e  p r iv a te  sec to r, in to  sh a re  
c a p ita l, w as w ith  a view  to  e n su re  th a t  an  
a p p ro p r ia te  sh a re  in  th e  b en efits  acc ru in g  
fro m  th e  assisted  p ro je c t a f te r  i t  is co m ­
p le te d , b e  av a ilab le  to  th e  S ta te  a n d  th a t  
th e  lo an s so co n v e rted  in to  e q u ity  shares
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be effectively used lot enlarging the roU 
of the State in the management of the 
private sector industry.

The institutions are incorporating the 
convertibility clauses in their loan agree­
ments. The actual option to convert the 
loans is to be exercised by the institutions 
at the appropriate time in accordance with 
the terras of the convertibility clauses writ­
ten in, in the loan agreements. The actual 
exercise of option to convert the loans into 
equity shares depends on various factors, 
vi/,, the nature of the project, the e x p e c t e d  

yield on equity, etc.

The institutions have stipulated conver­
sion option in the case of all companies 
belonging to the 20 large industrial houses 
assisted by them after the issue o f  the guide­
lines. So far only in thr* ease of two com­
panies belonging to these 20 large indus­
trial houses the period of conversion has 
just commenced. The institutions p r o p o s e  

to review the position of the actual exercise 
of the conversion option on receipt of the 
balance sheets of the companies c o n c e r n e d .

Setting up of a Holding Corporation for 
Jute Marketing

7562. SHRI BAN AM AH BABU : Will 
the Minister of COMMERCE be pleased 
to state:

(a) whether the Government propose to 
set up a holding Corporation for jvite 
marketing as recommended by the Natio­
nal Commission on Agriculture;

(b) if so, the broad details thereof; flnd

(c) whether the holding Corporation tvill 
act independently or under the Jute Cor­
poration of India?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI VIS* 
WANATH PRATAP SINGH): (a) to
(c) National Commission on Agriculture 
has submitted an Interim Report on cer­
tain aspects of marketing and pric.cs of 
Jute etc. The report inter alia suggests 
that Jute Corporation of India should 
be strengthened to act as a holding Cor­
poration. Government is already streng­
thening the J.C.I, gradually and there is 
no proposal to set up another Corporation 
for marketing raw jute.

Loan given by SBI and N«kw»li»ed Banka 
' in Orima for Agricultural Purposes.

7563. SHRI I \ GANGADEB: Will the
Minister- of FINANCE be pleased to state:

(a) the total amount given as loan in 
Orissa for agricultural purposes by the 
State Bank of India and otHet nationalised 
bunks during the last two years; and

(b) particulars of the schemes on agricul­
tural for which loans have been sanctioned 
in the State?

THE DEPUTY MINISTER IN THE 
MINISTRY OT TTN A'NCT. (SmTMATl 
SUSHI LA ROHATCI): (a) : The out­
standing of total agricultural advances of. 
Public Sector Banks in Orissa as at the 
end of June. 1973 and June. 1974 were as 
below: —

(Amount in lakhs of Rupees)

SBI
Group

Natio­
nalised
Banks

Total 
of pub­
lic sec­
tor
Banks

June, 1973 . . 145,75 94.71 240.46

Ju n e , 1974 . . 225.83 229.26 455.09

(Figures are provisional)

(It) The Public Sector Banks make direct 
agricultural advances to farmers in the 
form of short term loans, including crop 
loans, for seasonal agricultural operations 
as also in the form of term loans for minor 
irrigation schemes, installation of pump- 
sets/oil engines, purchase of tractors, power 
tillers, agricultural implements and machi­
nery, plough animals, reclamation and 
land development, construction of godowns 
and cold storage, developmental loans for 
plantations etc. Loans arc also given for 
fi nan ring allied agricultural activities like 
dairying, poultry farming, piggery, bee­
keeping, fisheries. Indirect agricultural 
advances are given to State Electricity 
Boards for energisation o£ Tube-Well*, 
dealers of agricultural inputs, to entrepre­
neurs for setting up Agro-Service Centre*, 
loans (o farmers through primary agricul­
tural credit tocieties etc.




